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ions of clause (3) of As ticle 348 of the ( nstitution, 1o
ublication oft]n following English tr slatien of nouifi-
, 1980 @

!n: pursuatice o {the provisi
nc nof is pleaaid 19 order  the pu
’n r-o KX-R{1)/77-Ma-Ka-Anu., dated July 3

1)/77-Ma.-Ka-An.

Mo, K-
Datod Lucknow, Ju/_){ 31, 1980

~¢ section 13 of the U e Pradesh  Cin ws| (Regulation)
{ of the Utt.tl‘ ’iq(l v Goaneral Claussas

¥w execcise of the powers unde
e the fol wwing rules:- -

; "??S{i (U. Pttt nd, 111 of 193()} read with section @
"'}O-?r {U. P Actno. 1 of 1904), the Governor ts px,axd to ma

CTHE UTTAR PRADESH ¢ INEMATOGRAPH (SIXTEENTH
AMENDN ENT) RULES, 1980
Cova

Pradesh C m_nmtO“FaPh (&« Short title
and comnen-

(L] These tules may be called the Utear
cement,

»‘.t,tx ‘Amendment) Rules, 1980.

1.‘% Th sy shall come into force wi ith cffect from S:ptcmﬁcr 1, 1980.
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et ORI 2. Inthe i e suhstituted -
Amandiant ¥ i *q
n.v"!"'r"(‘l‘.". in column I below the rd
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1itar Pradesh Cincr-.}.at‘ s 1
e le set outin column 13 shall
[ Cot iy Ii
COLUMN . _ ]
! istivg Rui Rule us he by substitured
visthia sl
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27 Vi aned exioni ol licaness 1o (rd- 2/- (_!)-4 o!f’)f[ Qi viciid o Wes
g i o velling vincimas
v b as

The Licensinz At 1ority Moy Erin’ a lcenes
o a travelling zinen initially for a pericd agt
H 2 et H
execeding six monts

The 1ocenin Authority may gt licence

(3 a e clling inema initially for a period not
avoredit ¢aix months.

v lice T - ~rl 1 ‘r'r\_— e e !
(7Y Tho heead aviied windes sub-rule (1) may ‘(2) The llfn-ﬂlc-' gra ! _ﬂv"m"f’r jer sua-ruie (1
e extesded cam thne to time provided the 0@ extended for a fv nor poring nob
follan i+ conditions are fulfilied Six mfi““*" provide  the Iodowing oon
arc fulfilled :
(@) Juariny the peviod frem Aprif 1 to Octo- ) durin sthe crio irom April { 1o Ucto.
her 15 cetling fans, in sach numbers and of ber 15 ceili 1 f2: 5, In such namber and of
such «ize ac may be approved by the licenc- such size &5 ay be approves o ins
ne Authesity are provided in the audi- Licensing \uth ity are provided ha A
tioriom s . auditorium
5, adeast  two  power driven  exhaust (b) at lee . @ Fa-
fans ol not lessthan 24 inches size are pro- of not less :
vided in 12 auditortum 3 " in the audi orius
(¢} on ihree sides of the auditorium 2 - (dion hrce sides of the
veeive feet high wall of o non-inflammable twelve fec! high wall of 2 non ;
material Gks iin sheets, mud or mortar of material Ii ¢ iin sheets, mudor minsiass
brivis is provided ; + bricks is p ovided, TR
(«1) all exits doors prov ided inthe audi- () all st doors N
toriim are according o the specification ditorium : ¢ according ;
lail dowa in sub-rule (03) of rule 8 and in fatd dows in sud-Tuis
Srtion to its seating capacity that is one proportio  {o s scall
for every 150 persons door {or ¢
orium is covered {e) if th
iy, such cloth shall byatentc - ;
n any side excepl te- not touch
tont shall, howsver, werds the
o3 on the ground fixed scen o
) (_:')‘fzi}&.i.‘s or benc_:hes shall be provided (f) cha s or benches shall be pro :
for all (he classes and & space of 13 inches allike cla sesand 2 space of 15 | ol SR
1] fan bayed = Hevo 13 Inct
shi'l be kept between the rows 5 be kept botweesrn the rows : ) 3
{7 the screen and cincamtograph appa- - (g) the scra2 . ar - 3
yiL .\:;nz‘-,.,bc so.n'aln,‘x.‘a)ucd s to ensure ratus shal bte o e
sn Tactoy visibility anc audibiiity. satisfactory vis ilic T
(3) The li:ence granted under sub-rule 1 or (3) The licence ¢ anted undsr sub !

extenced und or sub-rule (2) shail be valid only extended under su -rule (2)
within (he wovitorial jurisciction of the licen- = Within the territor | jurisdi
ing av onty ing authority. )

(1) i gronting or extending the licence, pre- 4, In graating ¢ extending the
ferenc. hall ae given to licences who keep their ference shall be ‘ven to licences
own . acrnt o and provide coolers in the audi- their own generat s and provide co
1D[il‘u. ANaILoriem.
5 NG (1) The ’UH i ‘x"mlc‘sh Cinematograph qucq, 195 were oneinally ITU i
with otificaiion no, 197/111-7(3)-48, dated January 22, 1931, ‘ - M ~ ¢
: (2) & amendmen: was made in the year 195Y and was pu! ished with notificedon

/45, dated June 26, 1951,

mendurent was made in the year 1951 and  war sublished with notille

Loyt

‘ s e

1t
11!

7599110170 2 C-1031, Jated December 79, 1931,
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camendment vag o - e e o
-/(1_4’“ \:\shCl 08 maede in the year I(‘S and was nunll ¢ oo T SREUNICY S
i9j5-51, Cuted September 24, 1954, : - e
W amendmen? wa .
D b as made in the year 1955 and was pul jahied with aoifration
(0)=12-53, dated January 20, 1953
SO0 amepnd s varn
’ 3 nendrnent was made ia the vear 1955 and was publish ! with notilicaiic o oan
‘. -51, daied Sepiember 27, 1955,
Iy amend: §p AL o bR s .
S o e i dment was made in the year 1962 and was publis’ " with astife 10
WL A TS ::3) ﬂl\.Ll \\J\gr“\ ser 77 IJO" N
-,\,(i; thoa ~~c”d- i was ma dc in the year 1970 and was pul  hed with g )
o M- 5, cated March 28, 1976.
7 : amend .ch'f' s made in the year 1971 and was pu!® shed with noillialioa
AVA T -
RRPIE VAR Al ) (-dl Jd A4 )rJi 19, 197!.
imendment was made in the year 1972 and was publ hed wilh nonliznio
LGATD, aated May 22, 1672, .
amendrment wos raade in the yeer 1974 .ind was pLoh,r 2owith noiile 7
V-1, dated SAopust 1, 1974,
. y PR L il o S b
r zmendment was madc in the year 1975 zand was pub shed  with ot )
AD-1, dated July 31, 1975. ‘ )
w amandmert was made in the year 1976 and was pi b shed with notnicslinn
3-FD (Entertainment Tzx}, dated Noverber 27, 1976. -
3 1isked with noliiciion v
1 rre nth amendmexnt was mJ_AC 1 _hs year 1978733’;17‘;05 Iisolan 7/ 29
ca. XX-M(5)75 7D (Eutertainment Tax), dated I TO‘/Cmf: e it .
o " L0 wILn Laa
:.7{15) Fourtcenth awendmment was made in the year 1979 and wes | 1 L
( u.l\'} 111177-4 L Ka AT'LL, "lkd’ JUTY "‘3’ 1979 d L) At CaniirA
. 16) Fifiec th amendment was made in the yea I}lJSO and was pu 1(1)1. .1:“ witi nohiuenhinn
! \ R(2)-" 4 P, AL-3-1956-Rules-1951-4.M. (4)-1975, dated May . U, 1959
—p " "
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